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Title: Discussion on the motion for consideration of the Indian Trusts (Amendment) Bill, 2015 (Discussion not concluded).

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT SINHA): Mr. Deputy Speaker, Sir, I beg to move:

"That the Bill further to amend the Indian Trusts Act, 1882, be taken into consideration.”

Sir, the Indian Trusts Act regulates the functioning of private trusts and trustees. It is a very old Act.

HON. DEPUTY SPEAKER: You can continue tomorrow.

18.22 hours
The Lok Sabha then adjourned till Eleven of the Clock on

Tuesday, December 8, 2015/Agrahayana 17, 1937 (Saka).
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